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SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL

MR. DEPUTY SPEAKER: Now legis-
lative business.

Bills for consideration and passing.

Shri Bhishma Narain Singh.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Sir, I beg to move:*

‘“that the Bill further to amend the
salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

According to Section B8A of the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, a
person who has served for a minimum
period of 5 years as a Member of
Parliament is eligible to the grant of
pension. In 1981, the Act was amend-
ed to provide pension even to a per
son whose qualifying period for a
period of 5 years fell short of not more
than 60 days.

Sub-section (3) of Section 8A of the
Act puts a restriction on the grant of
maximum amount of pension to a
Member of Parliament if he is also
entitled to any other pension from the
Central Government or any State
Government etc. Where the amount of
pension to which he is entitled under-
such law or otherwise is egqual to or
in excess of that to which he is other-

*Moved with the Recommendation of the President.
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wise entitled, such person is not entitl-
ed to any other pension.

If the amount of pension is less than
that to which he is entiled as ex-MP,
he is entitled to pension under that
sub-section only of an amount which
falls short of the amount of pension
to which he is oherwise entitled.

The Swatantrata Sainik Samman
Pension Scheme provides for the grant
of pension to freedom fighters in re-
cognition of their service and sacrifice
for the cause of the country’s freedom.
Most of the members and ex-Members
are qualified to receive this Samman
pension. However, in view of the res-
triction placed in sub-section (3) of
section 8A of the Act, many of the cx-
MPs are deprived of this benefit. A
demand has been made on the floor of
the House as well as outside that the
ex-MPs should be granted both these
pensions that 1s, as ex-Members of
Parliament and as freedom fighters.
In order to remove this difficulty, the
proposal was examined as to whether
the change in nomenclature of the
Swatantrata Sainik Samman Pension
Scheme could help them to draw both
the pensions. The Law Ministry opin-
ed that any change in the nomencla-
ture in the Swatantrata Sainik Samman
Pension would not change its nature
and it would continue to be a pension.
It was suggested by Law Ministry to
consider the feasibility of amending
the Act, Hence this Bill

Although the exact number of bene-.

ficiaries is not known, it is hoped that
about 200 to 250 ex-MPs who are free-
dom fighters are likely to be benefited
by this amending Bill. It is estimated
that this provision would involve an
expenditure of Rs. 7.50 lakhg per
annum. '

The Government feel that the pen-
slon payable to ex-MPs who are
freedom fighters under Swatantrata
Sainik Samman Pension Sheme, is
really for the purpose of honouring
those who participated in the freedom
struggle.
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I feel and hope that the provisions
of this Bill would receive unanimous
support from all sectiong of the House.
With these few words, I commend the
Bill for consideralion of the House.

MR. DEPUTY SPEAKER:
moved:

Motion

“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954,,
be taken into consideration.”

Now time allotted for the Bill is 1%
hours. Shri Sudhir Kumar Giri.. .(In=
terruptions).

It is a non-controversial Bill and it
should not take more time, The
Chair would see that it is finished
within the time allotted by the Busi-
ness Advisory Committee.

Shri Sudhir Kumar Giri.

SHRI SUDHIR GIRI (Contai): Mr.
Deputy-Speaker, Sir, by this amending
Bill, the Government has expressed its
keen desired for giving some more
benefits to the Members of Parliament
who were ex-MPs and who were the
freedom fighters.

While discussing this Bill, T have no
hesitation to pay my heartfelt regards
to those who fought against the Bri-
tish Imperialism. Many members,
many people, lost their lives; they
risked their lives to get freedom.

MR. DEPUTY-SPEAKER: If you
were there, you would have also parti-
cipated in that.

SHRI SUDHIR GIRI:; It may be.

AN HON. MEMBER: We fought for
the second freedom,

MR, DEPUTY-SPEAKER: But, it did
not last long.

SHRI SUDHIR GIRI: They sacrificed
everything and they fought to bring
about freedom. Here we have got
economic
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freedom. I would request those free-
dom fighters who are surviving to re-
collect whether they fought for their
own interests or for the cause of the
whole of the nation because, I find to-
day that some of the freedom fighters
are now working on those lines which
can serve their own interests?

I do not agree that all of the free-
dom fighters are now thinking on those
lines. But, some of the freedom fight-
ers who are surviving are looking to
their own interests and not serving the
interests of the nation or the people.

SHRI P. VENKATASUBBAIAH: Sir,
let him oppose the Bill as an Opposi-
tion Member. But, let him not cast
aspersions on those people who sacri-
ficed everything to fight for the free-
dom.

MR. DEPUTY-SPEAKER: He is not
casting any aspersion,

SHRI1 SUDHIR GIRI: Sir, I am rot
casting any aspersion on the real free-
dom fighters. I am only telling that
there are some freedom fighters. Woul:!
the hon. Minister pilease deny that
there are some freedom fighters who
fought for their own interests and who
have chosen their own ways to serve
their own interests? Can you deny
this? There are some freedom fighters
of this type.

SHRI P. VENKATASUBBAIAH: One
who thinks on this line is not a free-
dom fighter.
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(Amendment) Bill
SHRI SUDHIR GIRI: Sir, to remove
all kinds of doubts from the Members
present here, I want to emphasise again
that I have great regards for those

-who struggled hard to fight against the
- British Imperialism
-dom. I have no hesitation to admit
- this, we have achieved polilical free-
.dom but we have not yet achieved

to achieve free-

economic freedom. I want to say this
that without economic freedom, a vast
majority of the people cannot get the

. real banefits.

I would like to point out and
emphasise the fact that without
economic freedom, a vast majority of
the people cannot get real benefits.
They are not benefited at all. For

' éxample, the Planning Commission has

estimated that about 48.6 per cent
people are living below the poverty
line, So, I find that the economic

- freedom has not yet been achieved.

We are gtill on the way; we are strugg-
ling hard to achieve certain economic
freedom.

At present the economic situation is
so bad that if you take the trouble to
travel through the villages you will
find that almost all the people there
are living below the poverty line.
Same is the situation in the villages of
my State. They live under sub-human
conditions. They are not getting even
two square meals a day. There are so
many people who are unemployed.
Because of the Government’s credit
squeeze policy the workers are being
retrenched. The old agriculturists
after their life-long suffering are- not
getting food. Widows are also facing
the same plight. We are opposing this
Bill in the light of the present situa-
tion and the former MPs should not
get another benefit ag they want today.

Sir, in the Statement of Objects anr
Reasons it is stated that the Govern-
ment is going to honour the freedom
fighters. There are several ways of
honouring them. They may be given
‘Samman Patra’ or something else and
by honouring them in terms of money,
I think, it will be doing dishonour to
them because they did not fight British
Imperialism for money but they want-
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ed to end exploitation of man by man
and this objective has not been achiev-
ed so far. So, I would request the
freedom fighters to for go all these
things as they are already = getting
pension as an ex-member of Parlia-
ment to the extent of Rs. 500/~ or Rs,
350/- p.m. as the case may be,

I tehrefore, again humbly pay my
heart-felt tributes to the freedom
fighters and would request them K not
to insist on getting these benefits. With
these words I totally oppose this Bill.
In this connection I want to point out
when Mr. Daga brought forward a Bill
to increase different facilities for MPs
we opposed it but the Press reported
that almost all the MPs of all parties
supported the Bill. So, I want to say
in unequivocal terms that I oppose this
Bill. '

Wt AR @eT TOTT (qTeAY) o SUTeA

JULY 21, 1982

etc. of Members of ggo>
(Amendment) Bill

P @ &1 S wfemedt A
W W QO o\ e
oo mar ) mw ag A aweT
iRy i S wod wwer A9 fewmoe
W g T oA ¥ A I oA e
qiY g Jfed qgi 9K §ATT g I94
AT & a9 @Y N T
T ¥ AW woe ¥ e s
T |

3
i
]
!

g1 AT a9 &8 fF ag ¥omaw
wgE fRaw T oag gE & mme
Fgl a1 f& ot geen & 3@ gy
H o faee W@ § S9 9T "mOe
T "Eafa § A g wRrafT
fer & @t g, weRl & W W=
T §® FgaT g AW Hg A wes
frrerr 31

MR. DEPUTY SPEAKER: Mr. Daga,
he has come with an Amendment now
before the House.

SHRI MOOL CHAND DAGA: All
right, Sir, but he has not included all
those things which we have demanded.
We have requested for those things
along with this Amendment.

MR. DEPUTY SPEAKER: Anyhow,
whatever it is, it is a good beginning.
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MR. DEPUTY-SPEAKER: Mr, Shas-
tri, you can ask the Government to
extend the C.G.HS. Scheme to this
category of pensioners also as it is

being extended to retired Government
servanta
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MR DEPUTY-SPEAKER: I say

C.G.H.S. Scheme can be extended to
these pensioners.

(Amendment) Bill
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- MR. DEPUTY-SPEAKER: Mr. Shas-
tri, are you going to conclude now?

SHRI RAMAVTAR SHASTRI: No.

MR. DEPUTY-SPEAKER: Then you
can continue after lunch.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

14.10 hrs.

The Lok Sabhga re-assembled gfter
Lunch at ten minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL—Contd.
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MR. DEPUTY-SPEAKER: Now, Prof.
Ajit Kumar Mehta may speak. I will
request every hon, Member not to take
more than f{ive minutes because we
have got to complete this Bill. One-
and-a-half hours are recommended by
the BAC -for -this Bill.

SHRI GIRDHARI LAL VYAS (Bhil-
wara): Extend the time, Sir, it is a
very important Bill.

MR. DEPUTY-SPEAKER: If there is
no repetition, five minutes time is
sufficient on a small amendment, on a
non-controversial amendment.

(Interruptions)

MR. DEPUTY-SPEAKER: Anything
said by a Member sitting, please don’t
record.

st AW SmEr ;o SUTEAw
qgIed, T HIT-a9 F7 A9 A9 &
o gt & ?

MR. DEPUTY-SPEAKER: What do
you want? “

SHRI MANI RAM BAGRI: I gaid
that you should remember the name
of Mira Behn.

MR. DEPUTY-SPEAKER: That can
be recorded. Only when you sit and
make a statement, it will not be recor-
ded.

SHRI MANI RAM BAGRI: Now, I
am standing here,

MR. DEPUTY-SPEAKER: Now you
have taken my permission. Now it is

*Not recorded.
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on record. Otherwise, -if you talk
without my permission, it will not be
on record.

Now, Prof. Ajit Kumar Mehta may
start.

o wWAA HATT ALAT (TAREN-
97) : IUETA wgred, qF I 9T
Fr TOET T F G T IR
TRY fFarg AR Axd Mg faw
B T AT F A w1 Fw5e
g1 AI| (9 F1 QAR FWE |
freq, os T A0 @9d ¥ 4 ardy
g | At wglw ¥ 3w faw F ww
®Fqr ¥ oagr g fe —

“The pension payable to freedom

fighters under the Swatantrata Sai-

nik Samman Pension Scheme is
really for the purpose of honouring

those who participated in the free-

dom struggle.”

afg a3 w@aaar g qm ¥ mna 9w
T AWM F gEHAE @R TR A
ufw & ot 8, @ Faw qagd
gay qIeq’ 1 g guH 4y oz fagr
T ¥, ¥g gE &Y ww ¥ fag g
Trfgn ;1 fedr WY TwR A
T I &, FifE ST @ N
¥ fadrafrdt seFH G 20
R FFY &1 QY 98 & 7 afe fead
sqfE FY eqaegar G F1 99 =
@ g AR ag I @l Twa of
qr W 2, @ g dyw ¥ 38 QA
1 Tfw # am  fEar sar

& Hgar g5 3@ aw At g2
IaFt ofr faeAr arfgg——- Qar ¥
gy fadzr & # anmar g fw
WoEdT | qEe Iy faee ¥
S Trat A afae afgd) -l sw |
Fq EaEar dfaw F gream w1 S

fr dag waea I AR ad A AT {ATA
e & sy ghaaml § agadd
gAY =rfgy W T TW ¥ AT
3 Guq @ fedl seafoda S
F AT @ g, atfd fEd g
#FAr T g T 1§ 3 gIA |
HIA O A=< T HTAT ARG
g |

qrets ¥ @qg el Fv A
gfaed  faadt arfgg, st f5 I7%
fau strawas &' ¥ gn AR & 09
AFel 9 MT & #AIK WA JraT /A
¥ o9 gz I war § @ ga @
ar S A AT g 8, O/ ST
Hard FAGT AY | TH HEAr F
fag oz ®ws & ¢ f¥ ag a7 aaf
FT3@ & HIIw qe3faa FEAAT
T AF AT TTT T AT T A1 ITY
qanq #IrAF | gAfAUFS fag agx
¥ geT ¥ gug qeE ) AR X
g wiw # w§ At f dug qEEd A
A giauti F1 agrar arg AN IR
fag afga £ sagear ¥ sg \ &
7g Tl Fgan 5 dgg a<tE F g
g A ufw 4 g, afer ag
gfear @ 3wy & G ey iRl

2 A, gd st fa faadt g,
g9g 4T\ % T ¥, 93 A4 AN
gfmurt g dag asew % &7 ¥
AT FA ST F QAT A G ATA
qd Wr WA HIAT ITE a1 TH &=
¥ @y @@=t fEar g oA W
Ffo7 & SET T 1 AW Agar AA
Faed) QXA FET 2 {F AT ALAT |
TET AT AT | AAAT 40 FAIHYEY
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AT AR BT FOF gaaT @ Aver
AR R LR R L &
T ¥ w7 NA A 7EA ¥ TF TG
YoE FEEl F1 A9 HA HTOFANW
@ @vr & =feq, afw 98 waA
7 & FAATHl ¥ TaUT QR
wtr fafas @<t @ g1 @F | ¥
fog @92 weer #Y A= &7 @
AT @ 3 fag I¥ afFad ad
F  AEW@TFI N, TEAT FALAM
AT AEY, | W IEF  FIEAT
i 1 & ofgs  glaamsi
wiw A wear AfwT Iadr
 gfremd @ faet fen faaw fr
§ Uy §OT ATw F ®1 § WA
paegl 1 fawr aF fogar Sa¥
BT &1 FT It 1 N wrawd glaag
g 9% W & § Fur #femg §,
g & ag¥ 9w 9f W@r g |

fredr faai =@y A= T
RN F faEaF 97 989 F ARA T
T F FS wwETad fear a1 wqW
Id TR A A wgET F AT’
feam @1 g8 aga Sfaw awg )
U9 FF & F9 7 Are@El 1 QY
g3 ST | ‘

T wxl F @ & gEar
Wawgqnwmwmmr
gl

WY faardt s ¥ (Wisaar)
UTEerE AgrRy, ¥ @93 wIEw qAd
Wt g7 Gww  (dwmm) fedaw
1982 T §HE A FTO g WX THa
FEY W oW9d ¥Y gmaT HEAy
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efefeds @Y & | I Afeww
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stafadlst WY wad Frfed | ;
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agaeqT F AMY FrfgY

g AT gAre g fF wEdaEAr
Farfal & T Fow am faaan
=rfe atfe ST oF st & g T
daetr Fo 7 gfqar g #T T 797 T
F AT T FFL & |

AT AT AT IR SAIGIA
qrgfaFar Farge A F e A
2 qifF 3 oA e FAR T
MY qB FFT ¥ FL To | A9R
AT IR W o ¥ Afyg  AfET
78 gfawn s wrafgsaa & AMER
R T FT Iy T TAC | TZ
SqAEIT FTAT H fdFa T |

W qagd Hag W@ G TA
2 gAE W s qae @Y gfrarg
fadt =rfed | TR T Wodo
Qa0 THo ¥ dad Afeda wfadra
et fe, T @r | ar Twaar
arfge, edtelA v glagd  faad
qifge arfe 4 ot waAr FE AT
®F ¥ FT 9% | g8 qFEAT FTAT HY
Cleroc -

g sfigater fyy ¥ O
Teiifear s & 1 =gr & fRawl A
g9 q 9y WIAAST ATEIAA iHay 47 |
@ MF@NTA 1931 F @A FA 4T
o o fadifaar oAt & AW
¥ ST AT g1 3@ AR q
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T AW A wre i
* gy ¥ Faer AT 3 o4
e AT fas A4 9§ 99 "Ag
Wt g8 Amamr fofter gra *
fear a1, ...

MR. DEPUTY-SPEAKER: What has
the assurance of the Minister got to do
with this amendment? You expect a

Teply now;

My fazart sw Wi - fger
TH IF s grgd faw @ 9@
IqATF Y T HIIT A AT
fear o1 o) 9@ wgRA T ArAEA
it faar a1 fF7 a8 are & A«
% X% T F am@gr g1 A0
FHE A g W mr oFAr R
IqF @I A Y w15 g e
Afsy o I34F a § N szedr
w1 My @ Sifag

agi Y& "ar wgiEg A {9
T Y N F oF fadga  F@r
qrgar g | d7g AT § T {r @y
o F ATA wA-wE w1 9w faaar
T | SEE A A AE-TA & A
sgaegT Ag g1 fw Tar ¥ arfeasiz
F e F AW @ T @i g
IN FFER ¥ Iw gt & few

€ o g F1fET

AT W F arfamde F w_Ew
5 fagar ax q, fem ®wq «wan
AR faad a7 weg gfaa fAsdy
g St g7y fedr ft 30 ¥ A
faadl & | auf, f@a S Al
2ui &Y ard @) ot afae AfwT aqd
S oAEAre ¥ 2w § o a & ogal,
@iem wrfg, =7 2w § glagd 3@
;fNfsm
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W oW § W AW F qrivadz
¥ waegl ¥ Sgrar dur fowar g0
v ww e gl fradt §0
Tafaq @ Al glaamn w1 faar
AET AR |

MR. DEPUTY SPEAKER: You are
not speaking on the Bill; you are
speaking on something else. Please
conclude now.

sy fcare |l @ oA
qATT [T AT a‘rgﬂg BRI L
qr fagd Faf.af & Jam |qWA
qrferardie #1 gIE@ FAr  ART |
TTRY GXF & AT @1 UIT g
1 feu gT & |

MR. DEPUTY SPEAKER: You are
making points which have nothing to
do with the Bill. These things you
have to say in your party meeting.

o faTardy S s/ . OF 7T
R 2 fF e &x # 9 & fAg
AT TF AR AT TaAEE [ F,
S fip aga #7 ¥ T FMT ET4T
qY qF AT A H A ad @ A N
@ T@ ¥ Ta qIF @A OO
F& ads J Ag F¥T FFAT 1 2A
dar agl =1, A aqay fefesz
qr ¥ 7T ¥ 8 far F fag Alg
frert =ifge, fra@ g w1\ A
1 fadew A qify FT IF

MR. DEPUTY SPEAKER. We are
not discussing the Bill ag g whole; it
is only a particular ‘'amendment. You
are a very senior member; you will.
have many other opportunities. You
conclude. Shri Ram Lal Rahi,

sty ey | a4 T AL

¥ gzer & fau 9o wo #T zrsfte

F1 sgqegT W\ AwEF g, arfs A9
TaE TG-qagIe FT Th A FAEATH
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Ty Wy, faam yar F
weedt U oy, fasdv s wae
T facrar =Y foar oirar, Aafad
W4T wawl @ g wa ferar siar
T | g suuwgr S o g SATA(
=fg |

MR. DEPUTY-SPEAKER: Not a

single word about the amendment,
I am not permitling you any more,
SHRI RAM LAL RAHI:

W uw aw U (fruiea) .
SUTERET WEled, [YT wIEA & adas
T AT qEH e St "uileH
fod zai vaw ¥ wega far mar &,
¥ gua gaw at @ E AT Y
g # g9 gEa @ =ar g

watfvs &t wg gar fa gamal
F st 92 gg faswr dar fvar aar
gt W qu fear nar g ar
QET, AT AUT IR AT T aqr
Aaifadl &0 gwTdl FT T wTA SaT |
ArAEY, WMy ga faAt ayad agr
g § 93 §, fafew @ar ¥ o=
N A6 ST AT Ggd qdy AEAT H
W@ T &, I Yt qGA ST
T IHET WIH ST Y TS & WK
BH P H iHTT @AT @WTtaE |
AR ¥ yaeal ¥ gate fear g
A o wgar WAl o S e
TRA & HrH Y AT q«ard & HTH
43, &gl o T faar wqr g-—
sl §9 faar st wWr g =g =
w@aar Gafedl & 0T agd aa g1
§ & ag agar g far mraer
F Ak ¥ wad fmu fadar faar
AT 48 FH | AfHd WHATAAAR
alm & wgl fear wam o oad fx
fraw 377 %t U= wEw SI@T 91,
/X wrst f@6X agar smgar g
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AISET W HIHE 04T S0 QT
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H(X T4 TL Il T oY G40 =
AET A faar W1 w4 HER R
g @@ ¥ farRedi €1 & =gar
HAT Y W1 B Y &3 H WO
e ¥ ax | '

fad AT 7 g7 Mo feerar
4g dad HI4 W@ § 980 ¥ HY ®W(C
gR aral & ag glagr g v s
¥Tg ¥ Ta Wi Ef o W F HA B
TR MJHH & i g1 gl fex
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T R @ ghon W g A @
ST ?

W1 ST g f faww wred dige
AT HI O3 G FRAIAC ST |
affT daT @z A9Y da W &9
ST, TH AT A NTEUE AG g |
EAFAT AT F YAl FT TR
FE & faF, 7w w1 oo 5@
F f 993 a5 HUAT FREE 2
a6, g% far v glagw  wmEwas

¢ I dFCH=TAT Sg WRAl 7 4,
gy fraes oo T 91 |

MR. DEPUTY SPEAKER. Now the
Minister will reply.

(Interruptions)

MR. DEPUTY SPEAKER: Np, no.
The time is over. The Minister will
reply 1-1/2 hours were allotted for
this Bill and it i3 over. This is extra
time, If every member keeps to time,
this trouble would not arise. Some
other time you can take, Now the
Minister will reply. I am sorry. Please
stick to the time...,. (Interruptions)
No, no, I am not allowng anybody.
The time is over and now the Minis~
ter will reply.... (Interruptions)
Please don't record anything. I am
sorry. If you want to stall the pro-
ceedings, I am sorry. 1-1/2 hours ‘were
allotted and already 1-1/2 hours is
over angd thig is extra time. If you do
not stick to the time factor, we cannot
conduct the proceedings of the House.
I am not permitting..... (Interrup-
tions) No, no, I have asked the Minis-
ter to reply. I will not go back....
(Interruptions) This is not the way.
You must obey the Chair, If you do
not obey the Chair we cannot conduct
the proceedings,

The Minister _will please reply now.

SHRI P. VENKATASUBBAIAH: I
am highly thankfu] to all the hon.
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Members who participated in this de-
bate starting from our friend belong- :
ing to the CPM to the last speaker,
Mr. D. P, Yadav, '

15 hrs.

As I tolg you, this amending Bill is
very limited in scope. Of course, I
can very well understand the feelings
of the Members with regard to faci-
lities to be provided to them as Mem-
bers of Parliament. Also Shyri Shastri
Ji pleaded for some more facilities to
be provideg to the freedom fighters as
a whole in the matter of raising the
quantum of their pension ag also me-
dical facilities. The hon, Member also
said that the widows should alsp get
as much pension as the freedom fight-
ers were setting. He has referred tlo
a number of points in his speech.

There is an Advisory Commitiee
constituted for this purpose. Shri
Shastri Ji is alsp a Member. Honour-
able Shri Ranga and Shri Kamalapati
Ji are also Members. All the points
made by him I shall refer to that Ad-
visory Committee. This matter about
the emoluments or salaries of Mem-
bers of Parliament has been debated
in this House on Shri Mool Chand
Daga’s motion. The Minster for Par-
liamentary Affairs has taken note of
those matters which had been raised
time and again in this House. So, it is
not as though the Government is not
sympathetic or is not considerable ah-
out the genuine demands which have
been put forward by the Members of
Parliament. So, all those matters are
being considered. Whatever sugges-
tions have been made on the floor of
thig House by the Members in this re-
gard, though not fully relevant to the
Bill that is before the House, will be
taken into consideration,

Sir, the Minister for Railways has
informed me that necessary instruc-
tions have been issued to the rallways
to discontinue the realisation of differ-
ence in chargeg between the 1st Class
fare and the cost of a two-tier A.C. in
the Rajdhani Express. The Ministry
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of Railways has already taken some
steps in this regard, This is an im-
portant thing I want to put on record.

Ths was also a demand made. Iin
the Rajdhani Express the additional
sjrcharges were being made from
those who travelled by the 2 tier AC.
They have shown this little mercy to
the Members of Parliament by this
action

In this connection, I shall be failing
in my duty if I do not mention this. It
is our Prime Minster who has intro-
duced the schme of pension to ex-M.Ps,
in 1976. For the first time, this am-
ending Bill has been introduced in this
House for giving pension to ex-M.Ps.
It is again our Prime Minister who
has introduced the Swantantra. Sainik
Samman Pension for the freedom
fichters in 1972. Our Prime Minister
ig fully aware of the sacrifices made

by the Members of Parliament as also .

the freedom fighters who have given
their best for the freedom of the
country. So, Sir, it is our constant
endeavour to ses that whatever facili-
ties could be provided to the freedom
fighters will be given.

Shri Shastri has given an amend-
meng that this should be applied re-
trospectively from the time the libera-
lised" pension scheme has been intro-
duced. In this connection, I would
like to point out that those ex-M.Ps.
who had only a year out of a five-year
term are entitled to Rs. 300 pension
ang the ceiling of the pension is Rs.
500/-. So, as a freedom fighter and
.as an ex-M.P. if he hag a five-year
term he will get the pension. Shastriji,
I may mention such members as: are
getti:ig two pensions—Rs, 200 pension
as g freedom fighter and Rs. 300 as an
M.P_ for having put in a term of five
years. It is not ag though many of
the Members have been deprived of
this pension of freedom fighters, Some
of .them have been drawing this. Peo-
ple .like Ranga Ji and myself who
have put in more than 25 years’ Par-
liamentayy life in this country may
be the losers. I had been an ex-M.P.
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for a few months. ] have been here
for the last 25 years. So, for such
people, there was some difficulty in
drawing two pensions, Only to re-
move that difficulty that comes in the
way of those whp are drawing Rs.
500 pension as ex-M.P.—~—as a freedom
fighter,—they were not eligible to
draw this pension—I with a view to
remove this hardship, this amending
Bill has been brought before the
House.

So, I appeal to hon. Members that
Government will take all possible
steps to see that whatever facilities
are possible are provided to them.

Sir, about the medical facilities I
have got a note that almost all  the
State Governments have been provifl-
ing medical facilities to the freedom
fighters. In the case of Andhra Pra-
desh free medical treatment and “¥c-
commodation in Government hospitals
is ‘given to all freedom fighters and
their wives on a par with MLA’s.
With fe'w variations all the State Gov-
ernments, viz., Assam Bihar, Gujarat;
Haryana, Himachal Pradesh, Jammu
and Kashmir, Kerala, Karnataka, Ma- -
dhya Pradesh, Meghalaya, Nagaland,
Sikkim, Tamil Nadu, Tripura, Uttar
Pradesh, West Bengal and Union
Territories of Andaman ang Nicobar,
Arunachal Pradesh, Chandigarh Dad-
ra, Nagar Haveli, Goa, Daman and
Diu, Mizoram ang Delhi are providing
medica] facilities to freedom fighters.
Some of them may not be ag liberal
ag States like Andhra Pradesh but by
and large all State Governments are
providing medical facilities to free-
dom fighters. If there is anything spe-
cific which is brought to the notice of
the Government we will certainly
communicate with the State Govern-
ment and provide whatever medical
facilities gre necessary.

Sir, mention has been made about
veteran freedom fighter, Shri Rama-
nang ji Mishra. Sir, Government is
very considerate and Gianiji was so
compassionate and liberal that he had
fixed financial assistance from Home
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Minjster's discretionary fund for such
people. About special medical treat-
ment to be given to Shri Ramanandji
Mishra T will take it up and do what-
ever: is possible,

"Sir, this nation cannot afford to for-
get the great sacrifices made by those
people 'who have fought for the free-
dom of the nation. Sir, I was surpris-
ed to hear my friend, Shri Giri. In
this connection I must quote from the
léttey of one of the Opposition leaders
who hag written me a letter:

“I don’'t feel ashamed to remind

. you that you will be cursed by

-many if you fail to pass the Parlia-

mentary pension amendment Bill in

. this .Session to enable freedom-

fighter<cum-ex-M.Ps. to draw their

freedom fighter pension along with
Parliamentary pension.” '

Sir, he is a veteran freedom fighter
and has always been in the Opposition
who has writlien me this letter. I do
not know what prompteq my hon.

. frienq Shri Giri to say all these things.
Perhaps he did not get the feel of the
freedom struggle and was not involv-
ed in the freedom struggle. They
never anticipated to_ become some-
body, to sit on the Treasury Benches
or to become Members of Parliament.
Their sole goal ang aim was to get
this country free from colonia] rule
ang to get freedom.

With these words, 1 request Shri
Ramavtar Shastri and other friends
who have certain Amendments to
withdraw them. r

We will certainly do whatever is
possible. And about the Advisory
Committee, T will suggest to my se-
nior colleague, Shri Venkataraman to
zall the Advisory Committee as early

as ‘possible.
MR. DEPUTY SPEAKER. Now the
guestion is: -

“That the Bill further to amend
the Salary, Allowances anq Pension
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" of Members of Parliament Act,
1954, be taken into consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: Now we
take up Clause-by-clause

Clause 2 (Amendment of Section 8A)

MR. DEPUTY-SPEAKER: Shastriji
Are you moving your amendment?

SHRI RAMAVATAR SHASTRI: L
am not moving my amendment,

MR. DEPUTY SPEAKER: It is not.
moved

Shri Shamanna.

SHRI T. R. SHAMANNA: I am rov-
ing my zmendment and also qpealtlng‘
on it, y

"MR. DEPUTY SPEAKER: Now you
may move your amendment,

* SHRI T. R. SHAMANNA. Page 1,-~
after line 12, insert— 1t

“Provided further that the Swatan-
trata Sainik Samman Pension shall
be payable with effect from the lst
August, 1981 " (2)

MR, DEPUTY SPEAKER: Shri Ajit
Kumar Mehta — he is not heré.

Now you may speak on your ameud-
ment, Mr Shamanna,

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am thankful: 40"
Shri Bhishma Narain for having
brought this Amendment as promised
in reply to two or three letters that
I have written to him. ¢

I wag realiy prompted to send these
letters because some of my friends
who have become old and bed-ridden,
wanted me to bring these things to
the attention of the Government of In-
dia. Now hat he has done this, I hﬂ
thankful for that. :
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. Now, Sir, while imaugurating this
discussion our hon, - friend from the
opposition oppesed' this measure. I am
only sorry for this. If my friend had
participated in the freedom struggle
he would certainly have supported the
Bill. T think I may not be mistaken
when I say this.-Only those who have
participated in the freedom struggle
know the difficulties and the sacrifices
which those people underwent. Our
friend may be a Labour Leader. _If
I just tell him, for the last 6 months
the textile mills in Bombay are not
running crores of rupees are bejing
lost, please ask your labourers to with-
draw the strike and resume work, S0
that crores of rupees will not be was-
ted but saved, will he do it? I am sure
he will not do it. He referred to so
many things which I will not go into.

I had the privilege of being in the
freedom struggle from 1930 to 1947.
In 1930 I was in Yerawada jail. I was
in Yerawada jail for along time. It
is not something about which I wish
to boast myseif. Soon after some of us
went to jail, my father became mad.
He died in a Mental Hospital My
family did not intimate to me the
death of my father just because they
thought that I may feel very much
and worry myself about it. So, they
did not intimate to me. I was able to
know it only later. We were all convic-
ted under Martial Law. What happen-
ed was, on account of the Gandhi-
Irwin Pact all were ordered to be re-
Jeased. In our case, since we were
arrested under the Martial law, there
was some delay in releasing some of
us. We were released and after some
months we were asked to go to Kara-
thi Congress where Vallabbhai Patel
was the President, for the session
there. It was Mr, Bhashyam, the leader
of Karnataka. who told me ‘your fa-
ther is not well’, I may tell you some
of the sufferings and the sacrifides
which we were facing then. We were
in Bijapur Central Jail. Then we were
transferred to Yerawada Jail. If I tell
you one or two incidents you will
understand the difficulties which we
underwent.

—-

(Amendment) Bill

We had open lavatories in thesfe
jails. If we sat for more than 2 mi-
nutes, the man used to come with a
danda and push us out saying ‘get up;
ge£ up’. What I say is Do exaggerat‘ion.
If you remain more than 2 or 3 minu-
tes, he used to push you out, We a}-
lowed our hair to grow; with our hair
and dadi we used te go around in Yes-
awada jail. The next day the barber
will come and shave us with a razor
which is not at all sharp. He used_
to shave in such a way that b.ood
was oozing out like anything. It is not
exaggeration; but this is what happen-
ed_ Some people do not  know how
much sacrifices were made by these
persons. That is why 1 am narrating
all these events.

I had the opportunity to participate
in the No-Tax campaign held at Sirsi-
Sidhapur-Ankola in North Karnataka.
How many people lost their Louses?
How many houses were sold in aue-
tion? In Bardoli in Gujarat, likewise,
there was a No-Tax campaign. Mahy
houses were sold in auction. Peopie
were killed due to shooting. They .
suffered in jail for a long time. But
none of us expected that we will se~
cure Swaraj  one day. It ~wag only
Mahatma Gandhi’s call that brought 4.
number of people together who ‘werée
prompted to come forward to fight for
the freedom of the nation. *

AN HON. MEMBER: What about
the amendment? - :

MR. DEPUTY-SPEAKER: He is talk-
ing about the freedom-movement and"
certain things -connected with the
same—at least something. .

SHRI T. R. SHAMANNA: I am re-
minded of persons like Motilal Nehru,
C. R. Das, Rajaji. Theéy were really
earning a lot. They sacrificed all their-
earnings and plunged into the free-
dom struggle. What about the Chief
Ministers of the ﬂrst batch namely
Shri Rajaji, B. G. Kher, Shukla, Gobind
Vallabh Pant arid others? They were
great Chief Ministers. . Even the - ICS
officers, noted for their honesty, inte-
grity and’ patriotism, used to express
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their great admiration and’ praise for
these Chief Ministers. What excellent
Chief Ministers 'we had then! What
sort of Chief Ministers are we having
foday? There were great and brilliant
fChief Ministers at that time and great
Teaders of the country like Jawaharlal
Nehru, Vallabbhai Patel, Bapu Rajen-
dra Prasad, Abul Kalam Azad, etc.
They were the great leaders in those
days. They scarificed anything and
everything for the sake of the country.
Even in Opposition, Shri Shyama Pra-
mad Mukherjee and Dr. Ambedkar
were such giants. I do not know what
has happened now. Those days they
were suffering a lot. Without disres-
pect to others and without disrespect
%0 leaders like Professor Ranga, I may
state here that after 1947, among those
who joined the Congress many of them
helped the British and they came to
Power. But those great leaders who
sacrificed everything never anticipa-
%ed any benefit when they were fight-
ing for the sake of the country’s free-
dom. They did not aspire to be Minis-
lers or even Members of Parliament.
The only thing is that Gandhiji called
them. to fight for the freedom of the
country. Now, after 1947, after inde-
Ppendence, we have got new entrants.
There is no word like the word ‘sacri-
fice’ in their dictionary. The people
who have sacrificed, the people who
supported the British during the free-
dom’ struggle, have got the only aim
of grabbing power and amassing wealth
as much as possible. They want to
®et power by adopting any kind of
method. . Such people are there now.
I do not know what will happen to
our country. Many such people are
at the helm of affairs.

For 17 years, from 1930 to 1947, I
have seen people, particularly to ladies
1 bow my head, who sacrificed every-
thing d¥iring freedom struggle. When
the ‘satyagrahis’ went to their house
i:; the villages, they used to give shel-
ter and food. They used to help them
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in all respects. Those were the days.
Now, I am very sorry fo express t_hat
we are put to great hardships. I will
only pray to God that another Gandhiji
may come and see that our country is
saved from all kinds of evils and cor-
ruption,

MR. DEPUTY-SPEAKER: Are you
pressing for your amendment?

SHRI T. R. SHAMANNA: So, under
these circumstances, it is due to verv
great sacrifice of thousands that we
got freedom and got indepnedence
and now a very small amount of Rs
7.5 lakh will be spent for these suffer-
ing lot. T do not know why this was
opposed by the hon. Member who ini-
tiated the debate. .

Now, Sir, for these people who have
sacrificed everything you have to give
not only the benefit of pension but
also I want that they should get pen-
sion retrospectively from 1st August
1981. I would be very happy if it is
made retrospective. My appeal to
my friends is, irrespective of the party
affiliations, let us all join and fight
against corruption. Let us work hard
and be patriots. Unless and until we
work hard our country will not pros-
per. Therefore, let us take a vow now
and see that no harm is done to the
country's interest at any time. May
god give strength to wus and with
Gandhiji’s blessings let us all work
topether for the country’s sake.

SHRI P. VENKATASUBBAIAH: Sir,
I have already explained about his
amendment. It cannot be taken retros-
pectively. However, I share the senti-
ments of the hon. Member who is him-
self a freedom fighter.

SHRI T. R. SHAMANNA: I am not
worried about it, Sir........
MR. DEPUTY-SPEAKER:

will go on record.

Nothing

(Interruption)*

#Not recorded.

e, - —
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SHRI T. R. SHAMANNA: Iseek leave
of the House to withdraw my amend-
ment.

The Amendment was, by leave, with-
drawn, '

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Ciause 2 stand part of the
Bill”

The Motion was adopted.
Clause 2 was added to the Bill,

Clause 1, the Enacting Formula
and the Title were added
‘to the Bill.

SHRI P. VENKATASUBBAIAH: 1
beg’ ta move:

“That the Bill be passed.”

PROF. N. G. RANGA (Guntur): Sir,
I wish to thank the Government for
having brought forward this Bill. I
wish to do it on behalf of the freedom
fighters of our country.

MR. DEPUTY-SPEAKER: The ques-
tion ig:

“That the Bill be passed.”

The motion was adopted.

—

15.21 hrs.

CHAPARMUKH-SILGHAT RAILWAY

LINES AND THE KATAKHAL-LALA-

BAZAR RAILWAY LINE (NATION-
ALISATION) BILL,

THE MINISTER OF RAILWAYS
(SHRI P, C. SETHI): Mr. Deputy-Spea-
ker, Sir, I beg to move:*

“That the Bill to provide for the
acquisition of the undertakings of
the Chaparmukh-Silghat* Railway
‘Company Limited in relation to the
‘Chaparmukh-Silghat Rallway Line
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and the undertakings of the Kata-
khal-Lalabazar Railway Company
Limited in relation to the Katakhal-
Lalabazar Railway Line with g view
to securing the efficient operation
of the said Railway lines so as f{o
subserve the needs of the north-
eastern areas of India and to protect
the links of communication between
the said areas and the rest of the
country and for matters connected
therewith or incidental thereto, bhe
taken into consideration.”

The House may recall that while
presenting the Railway Budget for
1981-82, a commitment had been made
that a Bill for nationalisation of assets
of the Chaparmukh-Silghat and Kata-
khal-Lalabazar Railways will Doe
brought before the House in due course
Accordingly, a Bill wag introduced in
the House on 7-9-1981. That Biil is
before the House now.

As the House may be aware, these
two metre gauge lines in Assam are
connected to the main metre-gauge
nefwork of the North-east Frontier
Railway. It is proposed to acquire
these lines so ag to ensure efficient
services on these lines which are vital
communication links in the North-East-
ern areas of the country.

These two lines are at present be-
ing worked by the North-east Fron-
tier Railway and, therefore, there
would be no case of staff getting ren-
dered surplus or unemployed conse-
quent upon these lines getting nation-
alised.

The assets of these two privately
owned railways are, at present, in a
dilapidated condition requiring inten-
sive rekabilitation so as to ensure safe
operation of train services. Although,
according to the existing agreement,

. the owning companies are to provide

the resources for undertaking the re-
habilitation of these lines, the private
companies, for want of financial re-
sources, have been unable to meet

¢Moved with the Recommendation of the President. ’



